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CENTRAL ADMINISTRATIVE TRIBIUNAL, JABALPUR BENCH, JABALPUR

Original Application No. 571 of 2001

Jabalpur, this the 10 th day of March, 2004.

Hon'ble Mr. M.p. Singh, Vice Chairman
Hon'ble Mr., Madan Mohan, Judicial Member

Kartik Chandra Roy
Clerk in Accounts, Ordinance

Factory, Khamaria, Jabalpur APPLICANT
(By Advocate - Shri Pulock Maity on behalf of Sh.m. Bhatti)
VERSUS

1. Union of India Through:
MSecretary, Ministry of
Home Affairs, New Delhi,

2. The Settlement officer, Settlement
Wing (KNK Sub Cell)
Rehabilitation Division, Ministry
of Home Affairs, Jaisalmare House
Man Singh Road, New Delhi

3. Ordinance Factory Khamaria, Jabalpur

Through : Its Joint Controller of

Acceunts, Khamaria, Jabalpur. RESPONDENTS
(By Advocats - Shri. Om Nemdeo )

CRDER (ORAL)

By M.P. Singh, Vice Chairman -

By filing this OA, the applicant has sought the following

main reliefsg:-

"(ii) to quash the impugned lstter dated 16.8.2000
(Annexure-A-4).

(iii) to direct the respondents tg implement the order
dated 22.9,1995(Annexure-A-1) passed by this
Hon. Tribunal in DA No.30/91, and the order of
Hon.Supreme Court reported in 1998(3) sSCC 362,
and accordingly, grant bensfits of revised pay
scale of selection grade of Rs.1640-2900/~- to ths
applicant w.e.f. 1.1.1986;

(iv) to further direct the respondents to give arrears
of salary and other allowances upon fixation
80 made as per the recommendations of the
Chhattopadhyay Commigsion®.
2. The brief facts of the Case are that the applicant uwas
|
appointed as Primary School Teacher under the Pandkaranya
Development Project on 20.12.1967. He was decalred surplus
and surrendered to Central Surplus Cell of DOP & AR New Delhi
on 16.4.1987 and he Wwas re-deployed in the Defencs Accounts

Department ¢.e.f. 8.6.1987. The applicant hag already besn
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granted senior scale of teacher w.e.f. 141.86. The contention
qf the applicant is_that he shou1d be granted selection grade
as per the clarifiecation ymed_by the Ministry of Buman
Resources Development (in short'MHRD') dateq 341141987,
As pBr serial No. 4 of the said clarification is as followg:-

"4. In the case of PST and For those teachers who have alrey
IGT, it has been stipu~- completed 18 years of serviceythe
lated that for grant of requirement of acquiring the
selection scale they will qualification forthe next Lhigher

be required to obtain grade may be waived. Thoge who
the qualifications - have not completed 18 years of
prescribed for the next service as well as new entrants
higher post. A point will be required to gcquire the
has been raised as to qualifications prescribed for the
whether this will ve higher post bvefors being
applicable in the case considered for grant of selection
of all the existing scale".

incumbents?

Since he 8 not been granted selaction grade, aggrived by thig,
he has filed this OA claiming the aforesaid reliefs.

3 Heard the learned counsel for the parties.

4. The learned counsel for the applicant has submitted
that as per clarification issued by the MHRD dated 3.11.1987
gg,(para 4 of the saiq clarification), the applicant is
entitled for grant of selection grade.

4e1 On the other hand, the learned counsel for the
respondents has submitted that the aprlicant was granted
senior scale weesfs 1.1.86 ang therefore, he is entitleg

t0 the selection grade only completion of 42 years in senior

scale.

5 We have very carefully considered the rival conbentions

of the parties and we find that the applicant has been appointed
a&s Primary Teacher on 20.10.1967. Aé per the instwuctiong
contained in the letter dateqd 12.8.1987 (Annexure~4-6' issueq

by the MHRD, the primary teacher is entitleg or eligible

for grant of selection grade only on completion ¢f 12 years
service in senior Scale ang attaiment of qulifications laig

t\\da'wn for TG®S. In this case the applicant has baen cvewseaq
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senior scale wee.f, 1,1.36 and theréore,_; he is entitled
for grant of selection grade only after completion of 12
years service in that grade, The reliance placed by the
dpplicant for grant of senior Scale on para 4 of the
letter dated 3,11.37 issued by the MHRD quoted apoye
U P ddanfitiog o 9
is not applicable i$~¥§i<£&e—as that para relates to
waiving of higher qualification only and not with regarg
to grant of any relaxation in putting of 12 years of

service in the senior ScaJ.e.

6e For the reasons discussed dbove, the OA is bereft

of merits and accordingly dlsmissed., No order as to costs,

- v J ;
(Madan Mohan) M.P, \%n%ﬁf

Judicial Member Vice Chairman
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